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Though reforms initiated by the Government under a reforms agenda for PSBs, a number
of steps have been taken to improve the system of loan sanctioning and disbursement in

PSBs, including, inter-alia, the following:—

1)  All PSBs have on-boarded the Trade Receivable electronic Discounting System
{TReDs) platform, enabling online discounting of trade receivables by MSMEs

for faster realisation against the receivables.

(i) For time-bound credit decision making for better turnaround time of loan
proposals, comprehensive Loan Management Systems (LMS) have been put in

place in banks for personal segment and MSME loans.

(i) Decision-making layers for loan sanctioning have been rationalised and

restricted to a maximum of three layers.

(iv) Proactive reach-out and faster automated processing for personal loans have
been enabled to greater use of dedicated sales channels, including digital
channels, co-origination of loans n tie-up with non-banking financial companies,

external partnerships and dedicated marketing workforce.
Claims arising from losses due to Fani cyclone
1162. SHRI K.R. ARJTUNAN: Will the Minister of FIN ANCE be pleased to state:

(a)  whether it is a fact that the IRDAI has directed the insurance companies to
ensure thatall claims arising from losses due to the Fani cyclone are surveyed immediately

and the payments disbursed at the earliest;
(by 1if so, the details thereof;

(¢)  whether itis also a fact that the IRD AT wanted the firms to launch an extensive

awareness campaign on the steps taken by them in the cyclone affected States; and
(d) 1if so, the details and the response thereto?

THE MINISTER OF FINANCE (SHRIMATI NIRMAT A SITHARAMAN): (&) and (b)
Insurance Regulatory and Development Authority of India (IRDAT) had directed the
nsurance companies through its guidelines dated 07.05.2019 to settle the insurance claims
of victims of the cyclone Fam, expeditiously, with simplified process/procedure, wherever

feasible.

(c) and (d) IRDAI had directed insurance companies to publish the details of offices/
special camps set up for the purpose, to enable immediate filing of claims. Pursuant to the
direction of the Authority, the insurers have undertaken publicity through print and
electronic media about the relaxations granted, and the details of offices where the claims

can be lodged for quick settlement.



